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Honr ble Mr. Justice ,1'4eelamSanji va rleddy, V./v.

Hon! bl e Mr, ~Ramakrishnao, A.M.

Learned c ounge l for the apfJlicant submits that

he has no c~municaticn with his clied for a long time.

Learned counsel for the respCOdents submi ts that the

client is not lJ1der suspension but he Was punished after

doing enquiry. In view Of the final or cer passed by the

disciplinary authori ty, the present appl i,c ati on far relief

of cancellatico of suspmsion order has become infruttuous

aand the appl.Lc ati on is Ii abLe to be dismi ssed, In view

of ab ooe, the UAis dismissed as iOfr~tuous, No orders

as to cOst.
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